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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 262 of 2022

IN THE MATTER OF:

SANJAY SHARMA eeeeeees APPLICANT
VERSUS
UNION OF INDIA&ORS. ... RESPONDENTS

REPLY AFFIDAVIT ON_ BEHALF OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE,
RESPONDENT NO. 1

I, Ved Prakash Mishra, S/o Shri Ram Sidh Mishra, Aged about 49
years working as Director in the Ministry of Environment, Forest and Climate
Change (MoEF&CC), Jor Bagh, New Delhi- 110003, do hereby solemnly

affirm and declare as under:

1. That I am duly authorized by the Ministry of Environment, Forest and
Climate Change (hereby referred as Respondent No. 1) to swear this
affidavit and 1 am conversant with the facts and circumstances of the

present case and am thereby competent to depose as under:
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in attending to the victims of the COVID-19 pandemic and their failure
in assisting the families by providing them decent funeral/ cremation is
forcing them to either float the corpses in rivers including the holy
Ganga. It is respectfully submitted that vide this application, applicant
has mainly prayed before this Hon;blé Tribunal to direct the
Respondents to ensure that proper COVID-19 protocol is followed for
the disposal of the Covid-19 impacted human corpses, with such
suitable amendments that an expert committee appointed by the

Hon'ble Court may suggested and as directed by the Hon'ble Court.

3. That the answering Respondent no.l is primarily engaged in, inter
alia, policy formulation for abatement, control and prevention of
pollution, prescribing environmental standards which are implemented
through the Central Pollution Control Board (CPCB) and State
Pollution Control Boards (SPCBs)/ Pollution Control Committees
(PCCs). The SPCBs/ PCCs are required to enforce these standards and
monitor the compliance by industries.

Besides, the concerned State Pollution Control Boards/ Pollution
Control Committees are empowered to take all such measures as are
deemed necessary or expedient for the purpose of protection and
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abatement of environmental pollution including issue involve in the

instant matter.

4. Thatthe Central Government has enacted Water (Prevention and
Control of Pollution) Act, 1974, which specifically deals with issues
related to control and abatement of pollution in water bodies including
rivers. The implementation of the provisions of the Act is with the
Central Pollution Control Board (CPCB) and concerned State Pollution

Control Boards (SPCBs).

5. That it is submitted that vide S. O. No. 1986 (E) Notification dated
31.07.2014 the subject matter of river Ganga and its tributaries
including river Yamuna has been transferred from MOEF&CC to
Ministry of Water Resources and Ganga Rejuvenation (MOWR&GR)
now renamed as Ministry of Jal Shakti. A copy of the notification is
placed at Annexure-R1, wherein it has been decided that conservation,
development, management and abatement of pollution of river Ganga
and its tributaries shall be dealt by MOWR&GR. The National Mission
for Clean Ganga (NMCG) under the Ministry of Jal Shakti is
undertaking and supervising the projects/activities for conservation,

rotection and abatement of pollution in river Ganga and its

pdrd v N\ Fributaries.
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That it is also submitted that vide Notification No. S.O. 1972(E) dated

14.06.2019 (Annexure-R2) the Government of India allocated the
business relating to “Conservation, development, management and
abatement of pollution of rivers” to Department of Water Resources,

River Development and Ganga Rejuvenation under Ministry of Jal

Shakti.

2 Furthef, it is submitted that Ministry of Health and Family Welfare,

Union of India has issued 'Covid 19: Guidelines on dead body
management" dated 15.03.2020, in which Standard Precautions have
been mentioned to be followed by the health care workers while
handling dead bodies of COVID. The copy of guidelines dated

15.03.2020 is annexed at Annexure-R3.

It is humbly submitted that most of the cities have shifted to electric
cremation, which uses a high-powered furnace and a retort where the
body is placed once the furnace reaches a certain temperature between
850 and 1100 degree and no solid and liquid fuels are used. The CPCB
has taken-up a project to prepare guidelines on environmental

management for crematorium.
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. ~ciroumstances of-the present case. Further, the other ancillary issues -

raised in the application under reply do not pertain to the answering

respondent.
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VERIFICATION: I oF indi

NEW DELH
J 5 APR 2023 _
Verifiedat  onthisthe dayof 2023 that the contents of this

reply affidavit based on official record(s) maintained and information
available in the office are correct to my knowledge and belief. No part of
it ‘= false and nothing has been cuicealed there from.

<

RAHUL PRATAP
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A48, First Floor, Defence Colony forders /Director
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BEFORE ME A
RAJENDRA KUMAR

NOTARY, DELHI-R-578
SOVERNMENT OF INDIA
UPREME COURT OF INDIA Y
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Mobile No.: 9899446209 """ azur
RAJENDRA KUMAR, NBTARY, Rss: Ne: 8730 05 APR 2023
F No.-5(486) S X
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CABINET SECRETARIAT
NOTIFICATION

New Delhi, the 3)st July, 2014

8.0. 1986(E).—In exercise of the powars cor 1 -ed by clause (3) of article 77 of the Constitution
the President hereby makes the following rules further to amend the Government of India (Allocation of
Euviness) Rules, 1961, namely:—

1. (1) These rules may be called the Government of India {Allocation of Business) Three Hundred
and Sixth Amendment Rules, 2014,

(2) They shall come into force at once.
2. In the Government of India (Allocation of Business) Rules, 1961,—
(1) in THE FIRST SCHEDULE,—-

(a) for the heading “11. Ministry of Environment and Forests (Paryavaran aur Van
Mantralaya)”, the following heading shall be substituted, namely :—

“11.  Minisiry of Environment, Forest and Climate Change (Paryavaran, Van aw
Jalvaayu Parivartan Mantralaya)™;

(b after the heading “32. Ministry of Shipping (Pot Parivahan Mantralaya)”, the
following heading and sub-headings shall be inserted, namely :—

“33. Ministry of Skili Bevelopment, Entrepreneurship, Youth Affairs and Sports
{Kaushal Vikas, Udyarashilta, Yuvak Karyakram aur Khel Mantralaya).

(1) Department of Skiil Development and Entreprencurship (Kaushal
Vikas aur Udyamshilta Vibhag)

(ii) Department of Youth Affairs (Yuvak Karyakram Vibhag)
(iii) Department of Sports (Khel Vibhag)™:

(c) for the heading “41. Minisiry of Water Resources (Jal Sansadhan Mantralaya)™, the
following heading shall be substituted, namely :—
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“41. Ministry of Water Resources, River Development and Ganga Rejuvenalmn
{Idl H T s..lulm,n, Madi Vikas aur umi;:,a Sanrakshan J.&&a.!itfald_) d, .

(d) the heading “42. Ministry of Youth Affairs and Sports (Yuvak Karyakram aur Khel
Mantralaya)” and sub-headings thereunder, shall be omitted.

(2) in THE SECOND SCHEDULE,-

(a) for the heading “MINISTRY OF ENVIRONMENT AND FORESTS
(PARYAVARAN TATHA VAN MANTRALAYA)” the following heading shall
be substituted, namely :—

“MINISTRY OF ENVIRONMENT, FOREST ANE CLIMATE ChANGE
(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)” ;
(b under the heading “MINISTR™~ OF ENVIRGNMENT, FOREST AND CLIMATE

CHANGE (PARYAVARAN, VAN AUk JALVAAY!U PARIVARTAN
MANTRALAYAY’ as so substiiuted,—

m for the entry &, the following entries shall be substituted, namely :—

“B. Conservation, development, management and abatement «of
pollution of rivers excluding the river Ganga and its tributaries.

BA. National Eiver Conservation Directorate.”;
(i1) after the entry 36, the following entry shall be inserted, namely :—
“36A. Climate change and all other matters related thereto.”,

{©) vnder the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)”, under
the sub-heading “A. DEPARTMEMT OF ECONOMIC AFFAIRS (ARTHIK
KARYA VIBHAG)", entrics 814, aw: & 1R <nall be omitted.;

(d) under the heading “MINISTRY OF SHIPPING (POT PARIVABAN
: MANTRALAYA)Y", after thc entry 3, 'he faVowing eniry shall be inserted,
namely

“SA. Ship breaking.”;

(e) after the heading “MINISTRY OF SHIPPING (POT PARIVAHAN
MANTRALAYA)”, and entries relating thereto, the following heading and sub-
headings and entries shall be inserted, namely.—

“MINISTRY OF SKILL DEVELOPMENT, ENTREPRENEURSHIP, YOUTH
AFFAIRS AND SPORTS (KAUSHAL VIKAS, UDYAMSHILTA, YUVAK
KARYAKRAM AUR KHEL. MANTRALAYA)

A. DEPARTMENT OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(KAUSHAL VIKAS AUR URYAMSHILTA VIBHAG)

1. Coordination with ali incerned for evolving an appropriate skill
development framewd:K, sernoval of disconnect between the demand for
and supply of skilled manpower through vocational and technical training,
skill up-gradation, building ot new skills, innovative thinking and talents
not only for the existing jobs but also the jobs that are to be created.

2. Mapping of existing skills and their certification.

3. Expansion of youth entreprencurship education and capacity through
forging strong partnership between educational institutions, business and
other community organisations and set national standards for it.

4. Role of coordination relating o skill development.

Doing market resaarch and deviging training curriculum in important
sectors.
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Industry-Institute linkage.

Bringing Public Private Partnership element in this activity-partnership
with the industry who need the skilled manpower.

Making broad policies for all other Ministries/Departments with regard to
market requirements and skill development.

To frame policies for soft skills.

Computer Education.

Academic equivalence of skill sets.

Work relating to Industrial Training Institutes.
(i) National Skill Development Corporation.
(ii) National Skill Development Agency.
(iii) National Skill Development Trust.

. DEPARTMENT OF YOUTH AFFAIRS (YUVAK KARYAKRAM VIBHAG)

Youth Affairs/Youth Policy.

Nehru Yuva Kendra Sar ga:han.

National Reconstruction Corps Scheme.

Rajiv Gandhi National Institute of Youth Development.

Scheme for assistance to Rural Youth and Sports Clubs.

National Commission for Youth.

National Service Scheine.

Voluntary Youth Organisations including financial assistance to them.

National Service Volunteer Scheme.

. Commonwealth Youth Programme and United Nations Volunteers.
. Youth welfare activities, youth festivals, work camp, etc.

. Boy-scouts and girl-guides.

. Youth Hostels.

. National Youth Awards.

. Residual work of the erstwhile National Discipline Scheme.

Exchange of Youth Delegation with foreign countries.

. DEPARTMENT OF SPORTS (KHEL VIBHAG)

Sports Policy.

Sports and Games.

National Welfare Fund for Sportsmen.
Netaji Subhas National Institute of Sports.
Sports Authority of India.

Matters relating to the Indian Olympic Association and National Sports
Federations.

Participation of Indian sports teams in tournaments abroad and participation
of foreign sports teams in international tournaments in India.

National Sports Awards including Arjuna Awards.
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9. Sports Scholarships.
10. 'E.'}'(Cl"'l':dngé of Sports ﬁersons, éxpert's and teams with forei gn édun!l;raié-s,___
11. Sports  infrastructure  including financial assistance for crcatioﬁ and
development of such infrastructure.
12. Financial assistance for coaching, tournaments, equipment, eic.
13. Sports matters relating to Union territories.
14, Physical Education.”;
(Fy~ arider the heading' “MIRISTRY OF STEEL (ISPAT MANTRALAYA)", in Ciiry
1, the words “including ship breaking” shall be omitted;

(g) for the heading “MINISTRY OF WATER RESOURCES (JAL SANSADHAN
MANTRALAYA)”, the following heading shall be substituted, namely -

“MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT ' AND
GANGA REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA
SANRAKSHAN MANTRALAYA)”;

(h) under the heading “MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (JAL SANSADHAN, NADI
VIKAS AUR GANGA SANRAKSHAN MANTRALAYA)”, as so substituted,-

(i} in entry 1, after the words “diverse uses of water” the words “and
interlinking of rivers”, shall be added;

(i) after the entry 30, the following entries shall be inserted, namely,-

“30A. National Ganga River Basin Authority inclading the Mission
Directorate, Mational Mission for Clean Ganga and ofr>r related
matters of Ganga Rejuvenation.

30B. Conservation, development, management and abatement of pollution
in river Ganga and its {ributaries.”;

(i) the heading “ MINISTRY OF YOUTH AFFAIRS AND SPORTS (YUVAK
KARYAKRAM AUR KHEL MANTRALAYA)” and sub-headings thereunder and
entries relating thereto shall be omitted.™.

PRANAB MUKHERJEE

President

[E. No. 1/21/9/2014-Cab.}]
SANJUKTA RAY, Director

Lo Q&Q'\K\

Prinled by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Couairoiler of Publications, Delhi-110054. '
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CABINET SECRETARIAT
NOTEF1CA TION
New Delhi, ite 14™ June, 2019.

8.0. 1972(E).—In exercise of the powers conferred by clause (3) of asticle 77 of the Constitution, the President

hereby makes the following rules further to amend the Government of India (Allocation of Business) Rules, 1961,

namely:-

1.

2.

(1) These rules may be called the Government of India (Allocation of Busincss} Three Hundred and
Fiftieth Amcndment Rules, 2019,
(2) They shall come into force at once.

In the Government of india (Allocation of Business) Rules, 1961,-
{1y "HE FIRST SCHEDU! E,-

{a) under the heading “1. Ministry of Agriculture and Farmers Welfare (Krishi Evam Kisan Kalyan
Mantralaya)”, the sub-heading *(iii) Department of Animal Husbandry and Dairying (Pashupalan aur Dairy
Vibhag)” and sub-heading “(iv) Department of Fisheries (Matsyapalan Vibhag)™ shall be omitted;

(b) the heading “9AA. Ministry of Drinking Water and Sanitation (Peya Jal aur Swachchhata Mantralaya)”
shall be omitted;

(c) after the heading “13. Ministry of Finance (Vitta Mantralaya)” and sub-headings therecunder, the
following heading and sub-headings shall be inserted, namely:-

“]3A. Ministry of Fisheries, Animal Husbandry and Dairying {Matsyapalan, Pashupalan aur Dairy
Maniryalaya)
(i)  Depariment of Fisheries (Matsyapalan Vibhag)
(ity Department of Animal Husbandry and Dairying (Pashupalan aur Dairy Vibhag)™;
(dy after the heading “19. Ministry of Information and Broadcasting (Soochana aur Prasaran
Maniralaya)”, the following heading and sub-headings shall be inserted, namely:-
“19A, Ministry of Jal Shakti (Jal Shakti Mantralaya)

(i} Department of Water Resources, River Developmeni and Ganga Rejuvenation (Jal Sansadhan,
Nadi Vikas aur Ganga Sanrakshan Vibhag)

(iiy  Department of Drinking Water and Sanitation (Pcya Jai aur Swachchhata Vibhag)™
(e) the heading “41. Ministry of Water Resources. River Development and Ganga Rejuvenation (Jal
Sansadhan, Nadi Vikas aur Gangs Sacrakshas Manoalaya)” shall be ormstied.
i THE SECOND SCHEDULE,-
(i) under the heading “MINISTRY OF AGRICULTURE AND FARMERS WELFARE (KRISHI EVAM
KISAN KALYAN WMANTRALAYA)', the sub-heading “C. DEPARTMENT 0 ANIMAL

HUSBANDRY AND DAIRYING (PASHUPALAN AUR DAIRY VIRHAG)” and the sub-heading “D.
DEPARTMENT OF FISHERIES (MATSYAPALAN VIBHAG)”, and entries thereunder shall be omitted;

(ii) the heading “MINISTRY OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHIATA MANTRALAYA)” and the entries thereunder shall be omitied;



e \<_.M_._
387298/2020/0¢ ST
8 ... . .. . . THEGAZETTE OF INTVA : EXTRAORDINARY ... ... .. |PART 11—S8EC. 3(15)].

(iti) under the heading “MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANCGE
{(PARYAVARAN, VAN AUR JALVAAYU PARIVARTAN MANTRALAYA)"”, entries § and 8A shall be
omiited;

(iv} after the heading “MINISTRY OF FINANCE (VITTA MANTRALAYA)” and sub-headings and
entries thereunder, the following heading, sub-headings and entries shall be inserted, namely:-

“MINISTRY OF FISHERIES, ANIMAL HUSBANDRY AND DAIRYING (MATSYAPALAN,
PASHUPALAN AUR DAIRY MANTRYALAYA)

A. DEPARTMENT OF FISHERIES
(MATSYAPALAN VIBHAG)
PARTI
The follov+ing subjects which fall within List I of the Seventh Schedule to the Constitution of India:

1. Industries, ihe control of which by the Union is declared by Parliameat by law o be expedient in
public interest as far as these relate to development of Ak feed and fish products with the limitation
that in regard to the development of industries, the [unclions of the Department of Fisheries o not
go further than the formulation of the demand and fixation of targets.

2. Prometion and development of fishing and fisherics (inland, marine and beyond territorial waters)
and its associated activities, including infrastrocture development, marketing, exports, and
institutional arrangements efc.

3. Welfare of fishermen and other fisher-folk and strengthening of their livelihoods.

4, Liaison and cooperation with international orgamizations in matters relating to fisheries
development.

5. Fisheries Statistics.
6. Malters relating to loss of fish stock due to natural calamities.
7. Regulation of fizh sto-k importation, guarantine and certif:-ation.
&. Fishery Survey of India, Muinbsi.
PART 1Y
The iollowing subjevin which fall within List IH of the Seventh Scl:.dule i the Loustitui'v» of
Indiz (as regards legislation only):
9. Prevention of the extension from one State to another of infectious or contagious diseases or pests
affecting fish.
10, Pattern of financial assistance to various State Undertakings, Fisheries Development Schemes
through State agencies/Co-operative Unions.
PART 111

For the Union territories the subjects mentioned in parts 1 and II above, so far as they exist in regard
to these territories and, in addition, to the following subjects which fall within List 11 of the Seventh
Schedule to the Constitution of India:

1i. Preservation, protcction and improvement of fish stocks and prevention of diseases thereof,
veterinary training and practice.
12.. Insurance of fish stock.
B. BDEPARTMENT OF ANIMAL HUSBANDRY AND DAIRYING
- (PASHUPALAN AUR DAIRY VIBHAG)
PART1
" The following subjecis which Fali withir List I of the Seventh Schedule to the Consiituiion of ndiz:

1. Industries, the control of which by the Union is declared by Parliament by law (o be expedient in
public intcrest as far as these relate to development of livestock and birds feed and dairy and poultry
products with the lirsitation that in regard to the development of industries, the functions of the
Department of Animal Husbandry and Dairying do not go further than the formulation of the
demand and fixation of targets.

2. Promotion and development of livestock, dairy and poultry and its associated activities, including
infrastructure development, marketing, expotts and institutional arrangements ete.

3. Welfare of persons engaged in activities relating to livestock, dairy and poultry.
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4. Liaison and cooperation with international organizations in matters relating 10 livestock and
pouliry development,
5. Livestock Census.
6.  Livestock Statistics.
7. Matters relating to loss of livestock due to natural calamities.
8.  Regulation of livestock importation, animal quarantine and certification.
9. Gaushalas and Gausadans.
10. Maiters relating to pounds and catile trespass.
11, Prevention of cruelty to animals,
12. The Prevention of Cruelty to Animals Act, 1960 (59 of 1960).
PART II
The following subjects which fall within Eist 11 of the Seventh Schedvle to the Constitution of
India (as regards legislation only):
13, Profession of veterinary practice,
14, Prevention of the extension from one State to another of infecsioes vr contagious diseases or pests
affecting animals and birds.
15. Conversion of indigenous breeds; introduction and maimnance of Central Herd Books for
indigenous breeds of livestock.
16, Pattern of financial assistance to various Staie Undertakings, Dairy Development Schemes through
State agencies/Co-operative Unions.
PARTII
For the Union terrifories the subjects mentioned in parts T and II above, so far as they exist in regard
i0 these territories and, in addition, to the following subjects which fall within List IT of the Seventh
. Schedule to the Constitation of India:
17, Preservation, protection and improvemcnt of stocks and prevention of diseases of anrmals and
birds, veterinary training and practice.
" 18. Courts of Wards.
19.  Insurance of livestock and birds,
PART IV

20, Matters relating to cattle utilisation and slaughter.
21. Fodder development.”

(¥) under the heading “MINISTRY OF HOUSING AND URBAN AFFAIRS (AWASAN AUR SHAHARI
KARYA MANTRALAYA)", in the entry 21, for the words “Ministry of Water Resources, River
Development and Ganga Rejuvenation™, the words “Ministry of Jat Shakti™ shall be substituted;

(vi) after the heading “MINISTRY OF INFORMATION AND BROADCASTING (SOOCHANA AUR

PRASARAN MANTRALAYAY' and the entrics thereunder, the following heading, sub-headings and
entries shall be inserted, namely:-

“MINISTRY OF JAL SHAKTI (JAL SHAKTI MANTRALAYA)

A. DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENYT AND GANGA
REJUVENATION (JAL SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN VIBHAG)

I. GENERAL

1. Developiment, conservation and management of waler as a national resource. overall national
perspective of water planning and coordination in relation to diverse uses of water and imerlinking of
rivers.

2. National Water Resources Councib.

3. General policy, technical assistance, rescarch and development training and all matters relating Lo
irrigation, including multi-purpose, major, medivm, minor and emergency irrigation works; hydraulic
structures for navigation and hydro-power; tube wells and groundwater exploration and exploitation;
protection and preservation of ground water resources; conjunctive vse of surface and ground water,
irrigation for agricultural purposes, water management, command area development; manageinent of
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reservoirs and reservoir sedimentation; flood (conirol) management, drainage, drought proofing, water
logging and sea erosion problems; dam safety.

4. Regulation and development of inter-State rivers and river valleys. lmplementaUOn of Awards of
Tribunals through Schemes, River Boards.

5. Water laws, legislation.

6. Water quality assessment.

7. Cadre control and management of the Central Water Engineering Services (Group A).
II. INTERNATIONAL ASPECTS

8. International organisations, commissions and conferences mlatmg o water resources dcve!opmem and
management, drainage and fiood control.

9. International Water Law,

10. Maiters relating to rivers commen te India and neighbouring countries; the Joint Rivers Commission
with Bangladesh, the Indus Waters Treaty 1960; the Permanent Indus Commission,

11. Bilateral and external assistance and cooperation programimes in the field of water resources
development,

III. ORGANISATIONS AND BODIES UNDER THE DEPARTMENT
12. Central Water Commission.

13. Central Soil and Materials Research Station.

14. Central Groundwater Board.

15. Central Ground Water Authority.

16. Central Water and Power Research Station.

17. Farakka Barrage Project.

18, Ganga Flood Control Commission.

19, Viarakka Bamrage Projzct Clontrol Board.

20. $ardar Sarovar Construction Advisory Comesitlee,

21. Brahmapuira Board.

22. Narmada Contro) Authority.

23. Betwa Raver Board.

24. National Institute of Hydrology.

25. National Water Development Agency.

26. Bansagar Control Board.

27. Tungabhadra Board.

28, Upper Yamuna River Board.

29. Water and Power Consultancy Services (India) Ltd. (WAPCOS).
30. National Projects Construction Corporation Limited.

31. National Ganga River Basin Auwthority including the Mission Directorate, National Mission for Clean
Ganga and other related matters of Ganga Rejuvenation.

32. Conservation, developmeni, management and abalement of pollution of rivers.
33. National River Conservation Directorate.

. ADMINISTRATION OF ACTS

34. The Northern India Canal and Drainage Act, 1873 (8 of 1873).

35. The Inter-State River Water Dispuess Act, 1956 (33 of 1956),

36. The River Boards Acl. 1956 (49 of 1956).

37. The Betwa River Board Act, 1976 {63 of 1976).

38. The Brahmaputra Board Act, 1980 (46 of 1980).

B. DEPARTMENT OF DRINKING WATER AND SANITATION (PEYA JAL AUR
SWACHCHHATA VIBHAG)

1. Rural water supply (subject to overall national perspective of water planning and coordination assigned
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to the Department of Water Resources, River Development and Ganga Rejuvenation), sewage, drainage and
sanitation relating to rural areas; International cooperation and technical assistance in this field.

2. Public cooperation, including matters relating to voluntary agencies in so far as they relate to rural
water supply, sewage, drainage and sanitation in rural areas.

3. Co-operalives relatable to the items in this list.

4. Coordination with respect to matters relating to drinking water supply projects and issues which cover
both urban and rural areas.™;

{vi) the heading “MINISTRY OF WATER RESOURCES, RIVER EVELOPMENT AND (GANGA
REJUVENATION  (FAL  SANSADHAN, NADI VIKAS AUR GANGA SANRAKSHAN
MANTRALAYA)" and the entries thereunder siiall be omitted.

RAM NATH KOVIND
President

[F. No. 1/21/7/2019-Cab.]
RACHNA SHAH, Tt. Secy.
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1.

BTSN

Scope of the document

There are currently over 100 laboratory confirmed cases and two deaths due
to Novel Coronavirus disease (COVID-19) in India. Being a new disease there
is knowledge gap on how to dispose of dead body of a suspect or confirmed.
case of COVID-19.

This guideline is based on the current epidemiological knowledge about the
COVID-19. india is currently having travel related cases and few cases of
local transmission. At this stage, all suspect/ confirmed cases will be isolated
in a health care facility. Hence the document is limited in scope to hospital
deaths.

Key Facts

3.

The main driver of transmission of COVID-19 is through droplets. There is
unlikely to be an ricreased risk ¢ COVID infection from a dead i+ .dy to health
workers or family members who follow standard precautions while handling
body.

Only the lungs of dead COVID patients, if handled during an autopsy, can be
infectious.

Standard Precautions to be followed by health care

workers while handling dead bodies of COVID.

Standard infection prevention control practices should be followed at all times.

“These include:

1. Hand hygiene.

2. Use of personal protective equipment (e.g., water resistant apron, gloves,

masks, eyewear).

3. Safe handling of sharps.

Page |2



4.

RS —

4. Disinfect bag housing dead body; instruments and devices used on the

patient.

5. Disinfect linen. Clean and disinfect environmental surfaces.

Training in inféction and prevention control practices

All staff identified to handle dead bodies in the isolation area, mortuary,
ambulance and those workers in the crematorium / burial ground should be

trained in the infection prevention control practices.

5.

Removal of the body from the isolation room or area

The health worker attending to the dead body should perform hand
hyaiene, ensure proper use of PFi: (water resistant apron, goggles, N95
mask, gloves).

All tubes, drains and catheters on the dead body should be removed.

Any puncture holes or wounds (resulting from removal of catheter, drains,
tubes, or otherwise) should be disinfected with 1% hypochlorite and
dressed with impermeable material.

Apply caution while handling sharps such as intravenous catheters and
other sharp devices. They should be disposed into a sharps container.

Plug Oral, nasal orifices of the dead body to prevent leakage of body fluids.

If the family of the patient wishes to view the body at the time of removal from

the isolation room or area, thew may be allowed to do so with the application

of Standard Precautions.

Piace the dead body in leak-proof plastic body bag. The exterior of the body
bag can be decontaminated with 1% hypochlorite.The body bagcan be

wrapped with a mortuary sheet or sheet provided by the family members.

Pagn | 3



s The body will be either handed over to the relatives or taken to mortuary.

e All used/ soiled linen should be handled with standard precautions, put in bio-
hazard bag and the outer surface of the bag disinfected with hypochiorite
solution. | | | |

» Used equipment should be autociaved 'or.decontaminated with disinfectant
solutions in accordance with established infection prevention control
practices. ' _

e All medical waste must be handled and disposed of in accordance with Bio-
medical waste management rules.

e The health staff who handled the body will remove personal protective
equipment and will perform hand hygiene.
+ Provide counseling to the family members and respect their sentiments.

4. Environmental cleaning ard dicinfection

All surfaces of the isolation area (floors, hed, reilinas, side tables, IV stand, etc.)
should be wiped with 1% Sodium Hypochlorite solution; allow a contact time of
30 minutes, and then allowed to air dry.

7. Handling of dead body in Mortuary

e Mortuary staff handling COVID dead body should observe standard
precautions.

» Dead bodies should be stored in cold chambers maintained at approximately
4°C.

« The mortuary must be kept clean. Environmental surfaces, instruments and
transport trolleys should be properly disinfected with 1% Hypochiorite solution.

e After removing the body, the chamber door, handles and fioor should be
cleaned with sodium hypochlorite 1% solution.
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ISR
8. Embalming

« Embalming of dead body should not be allowed.

9. Autopsies on COVID-19 dead bodies

Autopsies should be avoided. If autopsy is to be performed for special

reasons, the following infection prevention control practices should be adopted:

e The Team should be well trained in infection prevention control practices.

o The number of forensic experts and support staff in the autopsy room should
be limited.

e« The Team should use full complement of PPE (coveralls, head cover, shoe
cover, N 95 mask, goggles / face shield).

i. o Round ended scissors should be used

e PM40 or any other heavy duty blades with blunted points to be used to reduce

" orick injuries

» Only one body cavity at a time should be dissected

o Unfixed organs must be held firm on the table and sliced with a sponge ~ care
should be taken to protect the hand

e Negative pressure to be maintained in mortuary. An oscillator saw with
suction extraction of the bone aerosol into a removable chamber should be
used for sawing skull, otherwise a hand saw with a chain-mail glove may be
used

¢« Needles should not be re-sheathed after fluid sampling — needles and
syringes should be placed in a sharps bucket.

» Reduce aerosol generation during autopsy using appropriate techniques

especially while handling lung tissue.

Page | 5



— Xig& —

 After the procedure, body should be disinfected with 1% Sodium Hypochlorite
and placed in a body bag, the exterior of which will again be decontaminated
with 1% Sodium Hypochlorite solution.

« The body thereafter can be handed over to the relatives.

e Autopsy table to be disinfected as per standard protocol.

10. Transportation

o The body, secured in a body bag, exterior of which is decontaminated poses
no additional risk to the staff transporting the dead body.

« The personnel handling the body may follow standard precautions (surgical
mask, gloves).

e The vehicle, after the transfer of the body to cremation/ burial staff, will be
decontaminated with 1% Sodium Hypochlorite.

11. Atthe crematorium/ Burial Ground

e The Crematorium/ burial Ground staff should be sensitized that COVID 19
does not pose additional risk.

« The staff will practice standard precautions of hand hygiene, use of masks
and gloves.

« Viewing of the dead body by unzipping the face end of the body bag (by the
staff using standard precautions) may be allowed, for the relatives to see the
body for one last time.

» Religious rituals such as readit:g from religious scripts, sprinkling holy water
and any other last rites that does not require touching of the body can be

allowed.

« Bathing, kissing, hugging, etc. of the dead body should not be allowed.
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The funeral/ burial staff and family members should perform hand hygiene
after cremation/ burial.

The ash does not pose any risk and can be collected to perform the last rites.
Large gathering at the crematorium/ burial ground should be avoided as a
social distancing measure as it is possible that close family contacts may be

symptomatic and/ or shedding the virus.

.
GARNRVCY Q&K‘)
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Dear Sirf Madam,

Please find attached copy of the Reply above menticned matter.

Regards By

Rahul Pratap

Advocate for MoEF & CC
Responden! MNao. 1

Address- A48, FF Defence Colony
Newy [2elhi- 110024

M No, 9910727778

Emaik- rahulpratap.adv@gmail.com
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